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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH:

Commercial Complex(BDA),
Indiranagar,
Bangalore~ 560 038.

Dateds 25&1\\g§p

. APPLICATION NGO 1531~ /86 (T)
Yo PuNO. o 15317/85
APPLICANT Vs RESPONDENTS
Shri T. Navansaetha Krishna The Chief Workshpp Engineer,SC Rly.Sacundarabad
' ' ' & another

To

1. Shri T. Navaneetha Krishna
Junior Shop Supsrintendent
Wagon Shop,South Central Railuay
Hubli, ODist. Dharwar

2, Shri R,U.Goulay
Advocate
90/1, 2nd’ Block
Thyagerajanagar
Bangalore ~560 028

3. The Chief Workshop Engineer
South Cantral Railway
Secunderabad (A.P) '
{ ' -
4. The Additional Chisf Mechanical Engineer
South Central Railway Workshops '
Hubli, Dist, Dharwar

S. Shri M. Sresrangaiah
Railway Advocate ‘
3,5.P., Buildings,10th Cross
Cubbonpet Mein Road
Bangalore -560 002

Subgect' SENDING_CORIES OF ORDER PASSED BY THE BENCH

" Please find enclosed herewith the cooy of ORDER/S3k%/

mw paS§ed by tHis Tribunal in the abave said appllcatlcm
’ 29-10-87 :
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE
DATED THIS THE 29TH DAY OF OCTOBER, 1387

Hon'ble Shri Justice K.S. Puttaswamy, Vice=Chairman

: . and
EEEEE&E'§ Hon'ble Shri L.H.A. Rego, Member (A)

APPLICATION NO. 1531/1986

Sri T. Navaneetha Krishna,
Major, Jr. Shop Supasrintendent,
Jagon shop, South Central Railuay,
Hubli, Dist. Dharwad. coen Applicant.
(Shri R.U. Goulay, Advocate)
Ve

1. The Chief Workshop Engineer,

South Central Railuay,

Secunderabad,
2. The Additional Chief Mechanical Engineer,

South Central Railuway, 4Jorkshoos,

Hubli, Dist. Oharwad., ceee Resaondents,

(Shri M. Sreerangaiah, Advocate).

This annlication having come up for hearing to-day,

Vice-Chairman made the following:

CR DER

This is a transferred apnlication and is received from
tne High Court of Karmataka under Section 29 of the

Administrative Tribunals Act, 1985,

2. The anplicant, a member of a Scheduled Caste, had
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-\Eougnt for a directions to the respondents to promote him

-a

‘to tne nosts of Junior Shop Superintendent (JSS) and shop

%Joerlnbendent (sS) in ths wagon shop agyainst the quota

: :‘\?fr
h-fﬂfeserved to members of Scheduled Castes on diverse grounds.
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3, In resisting the application, the respondents have
filed their reoly.
4, After ar@uments the case had practically concluded,

Shri R.U. Goulay, learned Counsel for the applicant, prays
for permission to withdrauw tnis apnlication with liberty
reserved to him to approach the authorities or file a

fresh application in the matter. Shri M. Sreerangaian,
learned Counsel for respondents, in our opinion, rightly
do=2s not oppose the request of Shri Goulay. Even otheruise,
we consider it prober to yrant tne request of Shri Goulay.
Je, therefore, dismiss this application as withdrawn by the
apalicanﬁ, reserving him liberty to anproach the authorities
or ﬁéke a’ fresh application in the matﬁer. But, in the

circumstances cof the casz, we direct the parties to bear

their own costs, : /
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Vice-Chair;an M\(v\ Member (A) 7 29.x. By TN
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